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K.P.Ramé@krishnan

Motor Treolly Driver

ander the Sr. Divisional

Safety Officer/Stores

Southern Railway,Palghat Applicant in
' a O.A. 96/93

By Advecate Mr. P. Sivan Pilliai -

VSe

l« The Union of India through the
GeneralManager,Southern Railway
Park Toewn P eQ e, Madras-3

2. The Sre. Divisional Safety Officer
Soeuthern Railway,Palghat Division
Palghat ,

3« The Sre. Divisional Personnel offlcer Respondedts'
Southern Railway,Palghat

By Advocate Mr. T.P.M. Ibrahim Khan

P. Ramachandran,Motor Trolly Driver

office of the Permanent Way Inspector(East) y

Seuthern Railway,Palghat . Applicant in 0.A.
: - ' 162/93

By Advecate Mr. Pe Sivan pillai

VS
l. The Union of India through the
. General Manager,seuthern Railway
Madras-3

2. The Divisional Persennel Ofificer
Southern Railway,Palghat

3. The Sre Divisional Engineecr
Seuthern Railway,Palghat

4. The Assistant Engineer (East)
Southern Railway,Palghat

S5¢ R. Srimivasan,Motor Trolly

Driver,C/e Permanent Way Inspector

Southern Rallway,Erode Respondents
By Advocate Mr. T.P.M. Ibrahim Khan

ORDER

N. DHARVADAN

Both these cases "are heard together on consent
account of 4

-of the parties on{%he fact thét identical isSue& _Rre:

raised in these applications.
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2. In:beth these cgéses appiicents are working as Meter
Trolly oriver on the basis of the premetion order Annexure Al
order, in beth the cases. Subsequently, the impugned eorders
in beth the cases were issued reverting the applicdnts te the
lower scale. They are aggrieved by the reversfbn erder and
filed this «4pplicdtion under section 19 ef the Administrative
Ttibunalfs Act on the ground that they are net the juniormest
to be reverted. ' |

3. Respoendents heve submitted that the reversien orders
héppened te be passed en dccount ef the implementation of

: ﬁhe directionef the Tribunal in Q.A. 1684/91 dated 15.7.92,
and consequentredqctimn of post. They also centended thét
the promotion orders were inadvertently p@ssed; hence, the
applications have no right te‘be continued in the p;amcted
PoSte |
4. After hearing igarned cai nsel on\peth sides, we.are
satisfied th t there is & teal dispute about the seniority
of persons in the cadre of Trelly Drivers and there is ne
seniority liste. Under these circumstanéés, ﬁhe case can be
deéided odly if propgrSenierity_list of thé cadre of Motor
-Trolly Drivets with reference te the sanctien;d strength of
officerS_is‘finaliSéd_&nd published. No Senibrity list or

- other relevant records te satisfy us ebout the correct
pesitidhmef the &pplicagts iq'the cddre of Trelgy Qrivers

are previded. The case of miétgken premation'cannot be
accepted at this stage without further materials.

Se In this view of the matter, the @ppiiceétions cin be
dispoesed ef.directing the second resgonuent in both céses

te fix the oorrect strength of the cadre of Meter Treily
Diivers and thevseniority ef the three grades of Moter
mrélly Orivers in the cadrézagﬁblishvthem so thu%_the

épplicants méy know thedir pesition in the seniority list

and file their objections if necessary. The secend respondent
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can effect the.reversioﬁ only on the basis ef the

Senierity list after finding at the juﬁi@rmest officers.

Thls shall be done Wlthln a perlod of three months from .

gﬁe date @f receipt of the cep{ ‘of this judgment.The»
nterim erder Will continue till then.

6e ' Till the implementation of the’ abOVe directions,

the interim order pd8ssed in these cases will continue.

T There shall be no order as to cests.

*

(3. KASIPANDIAN) (N. DHARMADAN)

- MEMBER (ADMINISTRATIVE) . MEMBER(JUOICKL)
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